ITEM NO.19 COURT NO.17 SECTION XIV

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Special Leave Petition (CIVIL) Diary No(S). 35581/2025

[Arising out of impugned final judgment and order dated 29-08-2024
in ITA No. 54/2020 passed by the High Court of Delhi at New Delhi]

PR. COMMISSIONER OF INCOME TAX CENTRAL 3 Petitioner(s)
VERSUS
M/S PERNOD RICARD (INDIA) PVT. LTD. Respondent (s)

FOR ADMISSION and I.R.
(IA No. 189739/2025 - CONDONATION OF DELAY IN FILING)

Date : 14-08-2025 This matter was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE ARAVIND KUMAR
HON'BLE MR. JUSTICE N.V. ANJARIA

For Petitioner(s) :Mr. S Dwarakanath, A.S.G.
Mr. Rupesh Kumar, Sr. Adv.
Ms. Madhulika Upadhyay, AOR
Mr. Navanjay Mahapatra, Adv.
Mrs. Prerna Dhall, Adv.
Mr. Gopi Chand, Adv.
Ms. Tusharika Sharma, Adv.
Mr. Rajat Vaishnaw, Adv.
Mr. Prabhakar Yadav, Adv.
Mudit Bansal, Adv.

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

Heard learned ASG appearing for the petitioner.
The impugned judgment would indicate in paragraph 3 that the

High Court has answered the issue of Advertising Marketing and
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%gg@ﬁmotion (AMP) in favour of the assessee and against the Revenue
14:09:12/1S]
Reason:

on the premise that the said issue is covered by its own judgment



in the matter of Maruti Sazuki Ltd. vs. Commissioner of Income-Tax,

381 ITR 117.

The said judgment having been carried by the Revenue to this
Court 1in Civil Appeal No0.3953/2017, and the same has been
entertained by this Court and leave has been granted.

Hence, 1issue notice and tag along with Civil Appeal
No.3953/2017.

Mr. Anmol Anand, learned counsel for the respondent accepts
notice.

Counter affidavit, if any, be filed within three weeks.

Rejoinder affidavit, if any, be filed within two weeks
thereafter.

It is also made clear that the issue in the present appeal is
confined only to AMP and not on any other issue as rightly

contended by learned counsel appearing for the Revenue.

(KAVITA PAHUJA) (AVGV RAMU)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)



		2025-08-21T14:09:12+0530
	geeta ahuja




